
State vs. Gaurav & Anr. 
FIR No. 94/12 
PS G.T.B Enclave 

Moopoktan tgistrsta (SiD-01) 
Kskaredenme Counte, De 

U/s 356/379/411 IPPC 

04.12.2020 

VC on ClSCO Webex 

Present: Sh. Lokesh Kumar, Ld. APP for the state. 

Matter is pending consideration on application filed on behalf of 

surety Rajender Prasad for release of his original RC and for taking on record 
in lieu thereof the FDR of the bail bond amount. The original FDR for a sum of 
Rs. 10,000/- has been furnished by the surety. 

The accused was admitted to bail vide order dated 31.05.2012 
passed by Ld. ASJ on furnishing bail bonds for a sum of Rs. 10,000/- with one 

surety of like amount. In the Bail Bond of the accused in which the surety is the 
applicant/Rajender, his RC has been retained. 

Considering the plea made by the applicant, the FD in the sum of 

Rs. 10,000/- is taken on record in lieu of the original RC of the vehicle in the 
name of the surety. The original RC of the surety Rajender be released to him 
against receipt of acknowledgement and as per rules. 

Accordingly, application is disposed off. 

(Salgni Singh) 
Mo4pAeAA HD&( hi. 
Karkddh LOo. D 



State vs. Amit Kumar 
FIR No. 37153/18 
PS GTB Enclave 

SALONJ) Si NGH 
Metropolitan Mtetrata (S+D-01) 
Kazkmianme Coute, Dethi 

04.12.2020 

Through VC on Cisco WebEx. 

Sh. Lokesh Kumar, Ld. APP for the state. 
Sh. Parmod, advocate for the applicant. 

Present: 

Matter is pending for consideration on the application for release of 

vehicle no. DL-5SAD-4212 (make hero motocorp Splendor Pro) on superdari. The 

RC of the vehicle has been filed. 

Submissions on the application made. 

As per report of l1O, he has no objection if the vehicle is released on 

Superdari. 

In these circumstances, the aforesaid vehicle bearing no. DL-5SAD- 

4212 be released to the registered owner subject to the following conditions: 

1 On furnishing security bond in the sum of Rs. 10,000/- to the 

satisfaction of concerned SHO; 

2 That the registered owner will not sell the same without prior 

permission of the court and shall produce the same as and when required in 

Court 
3. IO shall prepare a detailed punchnama mentioning the colour, 

appearance, Engine number and other necessary details of the vehicle; 

4. IO shall take coloured photographs of the said vehicle from different 

angles including that of the engine number, chasis number etc. of the vehicle; 

5 The photographs should be attested and counter signed by the 

complainant, accused and the owner 

6. The 10 shall file the said punchnama and photographs with the 

chargesheet in the court; 
Contd.. 

Motopoltan Heaistra: (SD-04) 

Kadae Ceurt, DotM 
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Application is disposed of and it tagged with chargesheet as and 

when filed. 

Copy of order be uploaded on the District Court Website and copy of 

order be sent via email to counsel for applicant. 

(Saloni Singh) 
MM-01/SHD/KKD/Delhi. 

0412.2020 
Horopótan, Hezatrao (S+D-01) 

KsF5: Cus, DeiM 



or ntan esrte (St0 
State vs. Unknown 

e-FIR No. 19217/15 
PS G.T.B Enclave 
U/s 379 1PC 

04.12.2020 

VC on CISCO Webex 

Present Sh. Rajnish Kapoor, advocate for applicant. 

Matter is pending consideration on disposal of the application filed for 

release of vehicle bearing no. DL-13SG-5662 (Passion Pro) on superdari. 
As per report of 1O, he has no objection if the vehicle is released on 

superdari. 

In these circumstances, the aforesaid vehicle bearing no. DL-13sG 

5662 (Passion Pro) be released to the registered owner subject to the following 

Conditions: 

1. On furnishing security bond in the sum of Rs. 10,000/- to the 

satisfaction of concerned SHO; 

2. That the registered owner will not sell the same without prior 

permission of the court and shall produce the same as and when required in 

COurt 

3. O shall prepare a detailed punchnama mentioning the colour, 

appearance, Engine number and other necessary details of the vehicle; 

4. IO shall take coloured photographs of the said vehicle from different 

angles including that of the engine number, chasis number etc. of the vehicle; 

5 The photographs should be attested and counter signed by the 

Complainant, accused and the owner; 

6 The 10 shall file the said punchnama and photographs with the 

chargesheet in the court: 

Motropotitan beatet$D-01) Contd... 

Kselme (Coerte, Delhi 

Contd.. 
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Application is disposed of and it tagged with chargesheet as and 

when filed. 

Copy of order be uploaded on the District Court Website and copy of 

order be sent via email to counsel for applicant. 

(Safoni Singh) 
MM-0V/SHD/KKDgl MOODtgs (SED-O4) 

Kek e Corts, Deli 



SALDN SINSH 

Kkaönme Coure, DatM 

State vs. Unknowwn 

e-FIR No. 19217/15 

PS G.T.B Enclave 

U/s 379 IPC 

04.12.2020 

VC on CISCO Webex 

Present Sh. Lokesh Kumar, Ld. APP for the state. 

Sh. Rajnish Kapoor, advocate for applicant. 

Reply to the application of superdari has been filed by the 1O. 

Copy be supplied to counsel for applicant. 

Submissions on the application made. 

Vide separate order, the present application for release of vehicle

of the applicant on superdari is disposed off. 

Application be tagged with the chargesheet as and when filed. 

HHctoeai sipgk) (StD-01) 
MMK8PDICKDDeihi. 

04.12.2020 


